(TO BE PUBLISHED IN PART 11 SECTION 3(ii) OF THE GAZETTE OF INDIA)
COVERNMENT OF INIMA
MINISTRY OF FINANCE
DEPARTMENT OF REVENUE
CENTRAL BOARD OF DIRECT TAXES

Mew Delhi, the {§ Janvary, 2000
NOTIFICATION

il
4. No. 1t is notificd for general information that undertaking, listed at
para () balow have been approved Ty the Central Government tor the purpose of
section 1({23Q) of the Income-tax Act, 1561, read with mule ZE of the Income-tax
Rules, 1962, for the assessment yvears 2000-2001, 2001-2002 and 2002-2003.

2 ‘The approval is subject to the condition that -

(i) the undertaking wiil conform ”. to and comply with the
provisions of section 10(23G) of the Income-tax Act 1941,
readd with rule 2E of the Income-{ax Rules, 1962;

iy the undertaking will confirm to and comply with the terms and
conditicns and other matters connscted or incidental thersto
mentioned in the annexie to nofification no 11174 dated 20"
December, 1999 igened by Ceontral Beard of Direct Tayes,
Department of Revenue, Mimsiry of Finance, government of

(i) the Central Govermiment shall withdraw this approval if the
enterprise/industrial indertaking:-

(a) ceases to catry on infrastructure facility; or

b)  fails to maintain books of account and got such accounts
audited by an accountant as required by sub-rule (7) of
rule 2E of the Income-tax Rules, 1962; or '

(c)  fails to furnish the aundit report as required by sub-rule
(7) of rule 2E of the Income-tax Rules, 1962,

3. ‘the undertakings approved is @ Devefopment, Maintenance and
Operation  of  Sofbware  Technology Park at  Chennai  for  infermation
technology/sofiware technology, being an industrial park. by M/s Tidel Park Limited,
12A, Rulmini Lakehmipathy Salat, Egmore, Chentai-600008.

(KAMLISII C. VARSIINGY)
Under Secretary to the Gowut, of India
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C & AG of India

Joinl Secretary and Legal Advisor, hMuusiry of Taw, WNew Delin.

Addl Secretary { Admn ). Deptt. of Revenue, New Delhi.

DIT (RSP&T'R) (Lutletin Section), New Dethi.
Papealb L,qmbv?r s N el

(KAMILESH C. SHNEY
Under Sceretary lo lhe Govt. of India.
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